IN THZ CENTRAL sD+INISTRATIVE TRIBUNGL
PRINCIPAL BENCH

i No, 398/92
Neu Uelhi, this the 24th Day of Fabruzry, 1997

Hon'ble Smt,Lakshmi Swaminathan, Mamber (J)
Hon'ble Shri K,Muthukumar, Membar (4)

Shri Balwant 3ingh

s/o Late Shri Mshar Singh

at prasent posted at P.FP,3angam Vihar,
PeSebxahala Industrizl area, New Dalhi,

P “D;licant
(By -“dvgcate Shri 3.K,Bjsaria,throuqgh
proxy counssl Ms Nidhi Bisaria)

Vs,

1. Lt.sovernor thrgugh
Chief Secretary, Balhi admn, .
Delhi,

2
2, Th: Commissicner of Pglice,
Police Head Quartsr, Ms0 Buildirg,
I.7eC. Neuw Oelhi,
. ese RBspondents
(By ndvocate shri 8,5, Gupta through proxy
Counsel 3hri 5,K, Gupta )

0 R D £ R (BRaL)

(Hon'ble 5mt,Lakshmi Suaminathan, Yenzer (2J)

Soth ccunsel hegurd,
2. In this case, ths applicant has impuinad thga ,
orders dated 14,2,1991 2nd 10e5.91 and had sou»h%?ﬁir:;;ieﬁ
that he may ho oromoted s Inspsctor (Ex)u,2.f. 14,2.1991,

shri S,¥,bupte,lz rnad pProxy Coun<zl for the: respondants hse

produced for our perusal gN OTU.T passad by thg dditian-]

t
I

Commigsionaor of Police dat 2d 16.7.94 in hich it hae Y5 n
stat ad that the D, 2, procesdings whichyer

H %]

: 3

. ’
—

the applicant have bzen dropped and &hesd suspensicn ceripd

p2niicrg anainst

has ozen trcated gzs ‘pent on cduty for all intents and TuUlpgeos,
(Copy placazd on record), He has also pfoduced an office groar
No. 109 dated 2-1-1995 in which it has osen s.atad that the
applicant is admitted to Promotion List PV oxe) wez,f,
11411.1993 (Cony placsd an rscord), Ms Nidhi Bisarie,learnad
Counsel submits that in i euw of thesa ordars of 15,7,94 and
2.1,1995, she is ngt PP 2ssing this a..lication znd sesks ser-

mission to withdray the samag,
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In view of ths abovs facts and circumstancee of thg

tase, permissicn to withdray ths 04 is fanted, pccordingly

the DA is dismniesed as withdr aqun.

ANBI=PE T
(KeMuthukumar) (Smt.Lakshmi swaminazthan)
Mambar (A) Momber (3
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